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BEFORE THE HON’BLENATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH,NEW DELHI

Appeal No. 38/2020

IN THEMATTER OF

Rishabh Kumar Jain Applicant

VS.

Delhi Pollution Control Committee Respondents

RESPONSE ON BEHALF OF DELHI POLLUTION CONTROL

COMMITTEE IN TERMS OF THE ORDER DATED 28.09.2020.

IT IS MOST RESPECTFULLY SHOWETH:

. That this Hon’ble Tribunal took up the above referred matter on 28.09.2020

and was pleased to pass following order:

“1. This Appeal has been filed against the order of the Dethi Pollution

Control Committee (DPCC) requiring the appellant topay compensation

ofRs. 5 Lakhs on ‘Polluter Pays’ principle. According to the impugned

order, the appellant was carrying on industrial activity in nonconforming

area without requisite consent to operate under the Water (Prevention

and Control ofPollution) Act, 1974 and Air (Prevention and Control of

Pollution) Act, 1981, as per record of the East Delhi Municipal

Corporation (EDMC). The addressee failed to reply or gave an

unsatisfactory reply.

2. Learned Counsel for the Appellant submitted that the impugned order

does not consider the reply dated 20.12.2019, whereby the appellant

specifically took a stand that no industrial activity was being carried out

and only trading activity was being carried out, under a valid trade

license.

3. In view ofabove, we consider it appropriate to require the DPCC to

1.

give a response signed by two officers of the DPCC, after due

consideration ofthe contention noted above
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2. That appellant herein has impugned the order passed by the DPCC dated

27.08.2020, whereby (Annexure-A internal page 48 of the appeal).

DPCC asked the unit to deposit Environment Damages Compensation

(EDC) for operating the impermissible industrial unit in residential/non-

conforming areas of Delhi that too without mandatory consent to

establish/operate under the provisions of the Water (Prevention and Control

of Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act,

1981 for the damage caused by illegal operation keeping in view the

“Polluters Pay Principle’.

That, Section 25 of the Water Act, infer alia, provides that no person shall

without the previous consent of DPCC establish or take any steps to

establish any industry, operation or process or any treatment and disposal

system or any extension or addition thereto, which is likely to discharge

sewerage or trade effluent into a stream or well or sewer or on land.

Therefore, it is mandatory for every industrial unit to first obtain a consent

for establishingand / or operating any industrial unit.

4, That, Section 21 of the Air (Prevention and Control ofPollution) Act, 1981

(hereinafter called and referred to for short as ‘The Air Act’), inter alia,

provides that no person shall without the previous consent of DPCC

establish or operate any industrial plant in an air pollution control area.

There is no dispute that the plant installed in the premises in reference of

the petitioner is an industrial plant within the meaning of Section 2(k) of

The Air Act.

5. That the whole Union Territory of Delhi has been declared as an Air

Pollution Control area, under sub section (1) of section 19 of the Air

(Prevention & Control of Pollution) Act, 1981 vide notification no. GSR

106 (E) dated 20.02.1987.

6. That the Hon’ble Supreme Court vide its order dated 13.12.1995 on the

issue of shifting of industries illegally operating in residential areas in

violation of Master Plan of Delhi entitled as “M.C. Mehta Vs Union of

India and Others” wherein restriction was imposed on the authorities to not



to grant any license/ permission in non-conforming/ residential areas.

Further, Hon"ble Apex Court vide order dated 19.04.1996 has directed to

constitute a High Power Committee for permitting industrial activity in

residential areas. The committee consisting of Central Pollution Control

Board (CPCB), Delhi Pollution Control Committee(DPCC), Municipal

Corporation of Delhi (MCD) and Delhi Electricity Supply Undertaking

(DESU). The High Power Committee was constituted by Hon’ble Apex

Court for grant of NOC to household industries is working under the

Chairmanship of Commissioner of Industries, Department of Industries,

GNCTD. This Committee is still working and NOC are being issued to

household Industries as permaster Plan ofDelhi. Copies of the orders are

collectively enclosed herewith as Annexure R-1 (Colly).

. That, thereafter, DPCC has maintained its consistent practice by not

granting any consent to any industrial unit which is to be setup or is

operating from non-conforming areas without the permission of High

Power Committee. Since there is a legal prohibition under Master Plan of

Delhi (MDP-2021/ MPD-2001) in addition to Hon'ble Apex Court

directives, as per which industrial activity cannot be carried on or started in

a non-conforming area, granting any consent by DPCC to any such

industrial unit to be started or operated in non-conforming areas would

amount to granting permission to such unit to run or operate which is

illegal and prohibited underMaster Plan ofDelhi.

. In view of Hon‘ble Supreme Court order as quoted above, No CTE/CTO or

any other license/ permission by any of the statutory authority without the

NOC of High Power Committee, constituted by GNCTD in pursuance to

Hon'ble Supreme Court Orders dated 19.04.1996.

. That further, Hon’ble Supreme Court of India, vide its order dated

07.05.2004 {(2004) 6 SCC 588} directed to close down all such non-

conforming industries illegally operating in residential areas. The Hon’ble

Supreme Court passed the following directions in the judgment dated

07.05.2004:

3)

7.

'E8.

9,



CD
«_..68, All Industrial Units that have come up in Residential/non-

conforming areas in Delhi on or after Ist August, 1990 shall close

down and stop operating asper thefollowing schedule:

(a) Industrial Units pertaining to extensive industries ('F’ category)

within a periodoffour months.

(b) Industrial Units pertaining to light and service industries (category

‘B’ to 'F’) withinfive months.

(c) Impermissible household industries (category 'A!) within six months.

(d) 6, 000 industrial units on waiting list for allotment of industrial

plots within 18 months....”

A Monitoring Committee comprising (i) Chief Secretary of Delhi (ii)

Commissioner of Police, Delhi (iii) Commissioner, Municipal Corporation

of Delhi and, (iv) Vice-Chairman of Delhi Development Authority was

appointed to be responsible for stoppage of illegal industrial activity and to

oversee and ensure compliance of the directions contained in the judgment.

10.That, it is most respectfully submitted that office of Commissioner of

Industries, is coordinating the issue of closure of Industries in

residential/non-conforming areas in terms of the directions of the Hon’ble

Supreme Court of India. Office of the Commissioner of Industries is filing

the complied Action Taken Report of al] the Local Bodies/Municipal

Authorities for kind consideration of the Hon‘ble Supreme Court as well as

for Hon‘ble National Green Tribunal (NGT).

11. That, in spite of the above-mentioned order passed by the Hon‘ble Supreme

Court, polluting industrial units continued to function which was reported

in newspapers which led to initiation of proceedings by this Hon‘ble

Tribunal, which numbered as “Original Application No. 601/2018 entitled

as Mayank Manohar & Paras Singh, Reporter Times of India Versus Govt.

of NCT of Delhi & Ors.”. the Hon'ble Tribunal has directed closure of

impermissible industrial units in residential/ non-conforming areas ofNCT

of Delhi and to levy Environmental Compensation (EC) for the damage

caused by illegal operation keeping in view the ‘Polluters Pays’ Principle.

Various directions in the said case were passed time to time. Some of the



significant orders passed in Original Application No. 601/2018
are annexed

herewith i.e., copy of the Order dated 23.08.2018, order dated 05.08.2019

and order dated 19.11.2019 are annexed herewith as Annexure- 2,

Annexure-3 and Annexure-4 respectively.

This Hon'ble Tribunal in OA No. 601/2018 while dealing the matter

regarding polluting industries operating in Delhi, passed various direction

to authorities time to time.

The Chief Secretary, Delhi who is present in person has conceded that

show cause procedure is unnecessary in view of the orders of the Hon’ble

Supreme Court in W.P. (C) No. 4677/1985, M.C. Mehta v. Union of India

& Ors. Dated 11.10.2018 and 01.11.2018. Thus, show cause notice to

4774 was wrongly issued instead of straightway such units being

closed. Let all such units which have been illegally restarted be closed

forthwith in terms of order of the Hon’bie Supreme Court without any

further procedure of show cause notice and coercive measures in terms

of recovery of compensation for illegal operation of such units be

adopted in_ accordance with law, apart from initiation of prosecution.

Failure to do so shall be viewed seriously and coercive action against the

responsible Municipal Commissioner of the said Corporation would be

taken including entry in their ACR column and stoppage ofsalary.

Similarly, on 16.03.2020, a detailed direction was passed wherein it

was desired that Chief Secretary, Delhi being the head of Monitoring

Committee constituted by the Hon’ble Supreme Court may look into the

matter and take appropriate steps. Copy of the order dated 16.03.2020

passed in above mentioned OA is annexed herewith as Annexure-5.

To comply with the order of this Hon‘ble Tribunal order dated

16.03.2020, several meetings through video conferencing were held under

the Chairmanship of Chief Secretary, Delhi on 02.06.2020, 17.08.2020,

26.08.2020, 01.10.2020 and 12.10.2020. In these meetings, various

decisions were taken which are to be implemented by different

Agencies/Departments of Govt. of NCT of Delhi. Copies of the minutes

dated 02.06.2020, 17.08.2020, 26.08.2020, 01.10.2020 and 12.10.2020



12.

13.

14.

15.

taken by the Chief Secretary which are to be implemented by different

agencies are annexed herewith as Annexure-6 (Colly).

That, in compliance to the orders of the Hon’ble Supreme Court and

Hon'ble NGT, all municipal authorities including East Delhi Municipal

Corporation (EDMC) submitted list of units which were sealed in

compliance to the order ofHon’bleNGT for imposition ofEDC.a

That, in compliance of the order ofHon’ble NGT, DPCC imposed EDC as

per the activity carried out by the industry in violation of the Master Plan-

2021, Order passed by the Hon “ble Supreme Court as well as provisions of

the Water Act, 1974 and Air Act, 1981 in following manner:

White Category — Rs. 2 Lakhs

Green Category — Rs. 5 Lakhs

Orange Category—Rs. 20 Lakhs

Red Category— Rs. 50 Lakhs

‘aE

That the Industry Department/Concerned Municipal Corporation has

provided list of 1072 units sealed during Step- I, 711 units sealed during

Step-II and 1415 units sealed into during Step-III. Thus, 3198 units were

sealed during all three phases by the concerned Municipal Corporation of

Delhi.

That many units had mentioned their inability or delay in depositing the

EDC due to Covid- 19 Pandemic and low economic activity during last few

months since March 2020. They have also mentioned that unprecedented

health crisis and emergency coupled with steep downfall in the revenue

earning due to lockdown which has brought down the economic activities

to the lowest level. Till November, 2020, only 17 units, out of 3198 units

had deposited Environmental Damages Compensation (EDC). In case of

remaining units, recovery certificates was issued to the concerned District

Magistrates/SDMs, in the month ofNovember, 2020 to recover the amount

as arrears of land revenue from the remaining units which have not

deposited Environmental Damages Compensation (EDC).
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16. That, EDMC has surveyed the premises as per the list which was received

17.

from DSIIDC wherein list of factory/industrial units was provided, which

were allotted plots under relocation scheme in Bawana/Narela and other

industrial areas. The property of the appellant T-184-A, Gali No. 3,

Gautampuri, Delhi-110053 is mentioned in the said list. On the site

inspection, EDMC found and communicated to DPCC that on site M/s

Rishabh Kumar Jain S/o Sh. Mukesh Chand, T-184-A, Gali No. 3,

Gautampuri, Delhi-110053 was found engaged in the activity of Plastic

Moulding work and unit has been sealed by EDMC vide order dated

23.12.2019.

That, aggrieved by the order of DPCC, whereby DPCC only imposed

environmental damages charges approached this Hon’ble Tribunal by the

way of appeal in hand interalia claiming that premises has not operating

any unit and furnished some documents in support ofhis claim. In support

of his claim, following documents were submitted alongwith appeal filed

before this Hon ble Tribunal and they are:H
e Copy of the trade licence granted by the EDMC dated 19.10.2019.

(Annexure-B)
e Copies of various electricity bills issued by the BSES related to CA

No. 101217672 containing bill date from May, 2019 to December,

2019. (Annexure-C)
e Copy of sealing Show cause notice issued by the EDMC dated

30.11.2019. (Annexure-D)
e Reply filed by appellant dated 20.12.2019 with respect to SCN dated

30.11.2019. (Annexure-E)
e Appeal filed by Sh. Rishabh Kumar Jain before the Appellate Tribunal

MCD against sealing of the property (Annexure-F)
e Status report filed by the EDMC before the Hon’ble Appellant

Tribunal,MCD in January, 2020 (Annexure-G).
e Objections filed by the Appellant to the said status report filed by the

EDMC in February, 2020 (Annexure-H).
e Copy of the RTI application of the appellant filed in EDMC

(Annexure-I).
e Copy of the Appeal under the RTI Act, 2005 against the reply of

EDMC (Annexure-J)
e Copy of the sealing order dated 23.12.2019 passed by EDMC

(Annexure-K).
e True Copy of SCN issued by the DPCC dated 16.07.2020 (Annexure-

L).
¢ Reply to the SCN dated 16.07.2020, filed in the office of DPCC on

04/08/2020 (Annexure-M).

t
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18.That, the documents submitted alongwith appeal has been examined and it

19.

was revealed that the premises were inspected in Sep-Oct 2019 by EDMC

prior to issuance of Show Cause Notice dated 30.11.2019 and EDMC

sealed premises on 23.12.2019 after following their procedure. EDMC has

issued trade licence on 09.10.2019 (Annexure-B), the documents annexed.

with the appeal does not reveal about the activity to be carried out in the

premises, While examining the Trade License submitted by you, it 1s clear

that the same was applied on 09" Oct, 2019 and issued on the very same

date for the purpose of Trade/ Storage. The receipt of property tax also

does not revels the activity to be carried out in the premises. Electivity bills

attached with the appeal are belongs to May to December, 2019. The

EDMC before the MCD Tribunal taken clear stand that survey was carried

out by EDMC and they found “Plastic Moulding Work” was carried out in

the premises and premises was fall in residential area and the activity was

carried out without any licence. That, It is evident through the report that

the EDMC has conducted survey/ inspection in the month ofSept-Oct 2019

and this same has been admitted by the appellant in the appeal filed before

this Hon’ble Tribunal. Therefore it is very clear that the License was

applied after the inspection/ survey of EDMC and cannot be treated as

valid license at the relevant time ofInspection/ Survey.

That, in response to the show cause notice issued by the EDMC, appellant

herein filed the reply on 20.12.2019 in the office of EDMC. In the reply

appellant stated that ground floor is being used for trading/ storing the

bicycle parts and accessories with valid trade licence and commercial

electricity connection. Other floors are being used for residence purpose

only. With respect to these submissions, as DPCC never inspected the

premises, its size and use hence unable to comment on it. However, a

report was also sought from EDMC as per the report furnished by Asstt.

Commissioner (Shahdara- North Zone) EDMC, it is clear that a sealing

order was passed on 23.12.2019 which reveals that a Show Cause Notice.

dated 30.11.2019 was issued for closing the Factory/Trade Unit/ Industrial

Unit/ Godowns/ Commercial Unit butappellant herein or on his behalf has

neither furnished any satisfactory reply nor closed the Factory/Trade Unit/



Industrial Unit/ Godowns/ Commercial Unit, hence the premises was

sealed by EDMC.

That final outcome of the Appeal No. 13/2020 field before the Hon'ble

MCD Tribunal i.e. in the court of Ms. Poonam Chaudhary, PO/ATMCD
20

Tis Hazari Court, Delhi has not been annexed, reason best known to the

appellant.

That, after going through the facts and the documents on record, it is2]

concluded that the EDMC after conducting the survey/ Inspection, issued

the Show Cause Notice dated 30.11.2019 and thereafter passed the sealing

order dated 23.12.2019 which reflects that the same was passed after

considering the reply of the appellant dated 20.12.2019 to be un-

satisfactory. As per the list provided by EDMC and report furnished

thereafter by Asstt. Commissioner, Sahdara North Zone, EDMC, no

sustainable ground found in favor of the claim of the appellant, therefore

appeal is notmaintainable.

_ That it is most respectfully submitted that the list provided by EDMC22

shows that petitioner was found operation in violation of the provisions of

Delhi Master Plan (MPD-2021) and without consent to operate under

Water Act, 1974 & Air Act, 1981. By the order dated 13.07.2020,

petitioner was held responsible for damaging the Environment due to above

stated reasons and thus EDC was imposed.

In view of the above stated facts and circumstances, the petitioner is not

entitled to any equitable relief as it has not come to this Hon'ble Court with

clean hands. Therefore, he is not entitled to seek any relief from this

Hon'ble Tribunal.

23

‘h

for Gautam Wty :

Environmental Engineer Sr. Environmental Engineer
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UPON hearing counsel the Court made

the following 9 RLPE R

uh 2
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OFFICE REPORT 2-12-95 ;

~
Litem plete

- 7 .

. °.

Pursuant to this Court*s order tated

September 14, 1995 and November 21, 1995, we have

> heard Mr. Panjwani, lenrned counsel for the Central

i Pollution Control Board and other lenrned counsel

j representing the industries...

a The learned counsel have raised various

objections Xx" such as the Phuuwiriesbare beon

wrongly shown in the non-conforming areas, the
7

categories of the industries te not correct and

;

they are not cven located re the urban areas. All

; the objectionsmaz be filed before the Central

Pollution Control Board withio one woek from today.

The Board shall decide these objections and file

a report to this Court before January 16, 1996.

Liat the matter on 10.1.96..

tem *B*

.

Pursuant to this Court*s order dated

September 8, 1995, Septenbor 29, 1995 and November

21, 1995, Mr. Virender Siugh, Secretary, Depariment

of Industries ts prevent in Court. We are satisried

™ with the explanation offered by him. Mr. Virender Stagnh

_
further states that undor the instructions issued

by the Control Government tae Industries Department

of NCT, Delbi registerc the industries without

insisting on the no-objection!icertiricate from the
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We direct the Industri es
x -

Department, NCT, Delhi Administration
gee

any intustry unless the consent (no-objectlon stax)

Pollution Control Committee,
“not to regiater

under iawe bas been furnished by the Delhi #olklutton

Control Committee even in respect of Lier induktt ries

in the conforming rroas. Mr. Virender Siagh further

Binatesa that no further registration ig being granted

te any industry itn nonconforming arens in Delhi/

New Delhi in terms of the orders of this Court dated

November 30, 1995, .

te
a Pursuant to tute Court's order dnted

Novenber 13, 1995, Mr.-K 3 Alphone has placed on

record the Proposed scheme regarding utilisation

of tand which would be -evatlable in the event of

re~location of the harardous/noxtous/large
scale

indugtries from Delhi.’ The scheme hae been discussed

with learsed coussel appearing for various tndvatries.

We are of the view that it would be useful for the

representatives of the Ledustries to have discus sion

with the Committee which ig to finally examine tie

proposed scheme, Mr. P C Jain, Additional Commissioner

DDA who 1@ present in the Court has explained to us

Yarious a@pects of the scheme... He ts agreeabdle to

the proposal that 5/10 representatives of the

industries af may place the suggestions/objections

of the industrics to the proposed scheme before the

Committee. The representatives ox the induatries

a

a
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Ms. Geeta Luthra, Adv. . _¢
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3 Ms. Pinky Anand, édy,
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Me. Meenaksn{ Arora, Adv.
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2.

UPON hearing counsel the Court made the following
ORDER

Pursuant to this court's order dated February 9, 1996

and March 15. 1996 we have heard learned couneet for the

parties. Hr. Harish N.Salve, Adv. nas assisted us on

-pehalf of Subhash Nagar Small Scale Industries “Association.

Mr. salve has invited out attention to various provisions of

the master plan for Delhi 2001 .. According to him under the .

master plan non residentica) ‘activity on residential premises

je permitted on certain conditions as indicated in the ma.ver

plan. The contention of Mr. Salve in nutshell is that

certain household industries .can.be permitted to operate
not

only in the residential ~areas but also in the 'gesidontial

premises itealf provided the industries are lodated at the.

ground floor and fulfii1 all the conditions Taig Gown
under

the master olan. it is not necessary for us tolige into this

questicn. Needless to Say that the provisiona of the master

plan have to be complied with and in cace any non-residential

activity is permitted to operate in residential premises

under the master plan” that wgannot be stopped:
Learned

counsel agree that a high power coami ttee be.-constituted

which can examine’ as to which type of industries can be

permitted in & residential area. we, therefore,direct the

Chief Secretary, NCT, Delhi to constitute a! committee

consisting of one member each from NCT, paint Central

Pollution Control Board, Cethi. Pollution control * Committee,

Municipal Corporation, pethi and Oelhi Electric Supply

Undertaking (OESU). The chairman of the committee ahall be

the representative of NCT, Delhi Administration. The

A)

ie

rb

11
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“committee shall be constituted by the chief Secretary, NCT,

Dethi Admn. within two weeke of the receipt of:'this order by

the Chief Secretary.

We direct all the «industries operating in the

residential area of Subhash Nagar to approach the Committee

within four weeks of its constitution to obtain clearance

from the said committee. Once the comaittes ‘permite an

industry to operate tna res dential area
thethen ne

j {aurtelance.
wR w, wet ¢leer ws NCT, Baths pom Coie

the OPcC shall iesue necessary Ticence and consent
“1vis

public notice in two Engliah dailies and two® vernacular

} Gailies for three consecutive daye asking all the industries

which are operating in different residential areas of Oetnit

|

to approach the committees for necessary permission. We make

it clear and ‘diract that no induetry in any residential area

of Dethi/New Oelhi shall be permitted unlees it has obtained

the clearance of the committee, and has obtained, the
necessary

licence and the consent from the statutory author
ities. All

those industries which have not obtained necessary permission

from the committee shall stop operating in the
residential

”

area w.@.f,. January 1, 1997 (except induatries ‘falling under

* "at category, which will also function with the consent: of

constituted committee). We.direct the NCT, Se itns
to give

wide publicity to this order so that the industries
are ina

position to note that they have to obtain the necessary

Clearance from the committee, Needless to say that while

Rr
a

v4

@|

nbs
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‘granting permission

area, the committee

laid down under the master plan including evaluation of

impact on- muntelpal _ services and environment needs of the

area. The Chairman of the committee shall file-an affidavit

Including the progress made in this respect. To come up on.

3iat July, 1996.

to an industry to run in a.- residential

shall keep in view all the~ conditions

Stenographer

|

a

“> f

!
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(ShashT. Sareen)
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BEFORE THE NATIONAL GREEN TRIBUNAL AnneeU
re- 2.

PRINCIPALBENCH, N
EW DELHI

Original ApplicationNo. 601 of2018

IN THEMATTER OF: | ‘

CORAM :

Present:

Mayank Manohar & Paras Singh, Reporter Timesof India
Vs.

Govt. of NCT of Delhi & Ors.

HON’BLEMR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON'’BLE MR. JUSTICE S.P. WANGDI, JUDICIALMEMBER
HON’BLEDR. NAGIN NANDA, EXPERT.MEMBER

Applicant:

Dete and Ordersof the Tribunal

|

the:
‘Times of India under the heading ae

factories
shouldn’t even be there”.

3. Accordi the news sy, the ‘ndustries
|

mention ere creat

4 the area

accordiime.-With~layiThe North Delhi Mumicipal
- a

Corporation, East Delhi Municipal Corporation, South

Delhi Municipal Corporation, Delhi State Industrial and

Infrastructure Development Corporation and Delhi

Development Authority will co-operate and provide all

assistance to the Committee constituted by the CPCB.

The matter may thereafter be looked into by two Members

Committee already constituted by this Tribunal in the

Remarks

Item No
The party name may be showing th

» | author of the news item as the

2 We have perusedth dated’2808.2018 in

91,837tw
ul

creating wa: tion in

Sin the art Th have

se too
Boardto4.

forthwith constitute a two to look into
Ne,

the matter ms At @cten inappropriate

1

Ca.
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{

Item No.
| Original Application No. 06 of2019, tiled ManojMishra Vs,

August 23,
Union ofIndia & Ors.’ vide order dated 26.07.2018.

2018
=|5. The report may be furnished to the said Committee’

within two months from today. The Committee

constituted by the Tribunal may take further appropriate

action as may be found necessary, subject +to any further|
order of this Tribunal

|

|

.

A copy of this order be sent to the ‘concerned

authorities by E-mail. Compliance report be ‘sent by:

CPCB to this Tribunal by e-mail.

a The application.is disposed’

03

R

CP
(Adarsh Kumar G

JM
(S.P. Wang

and
08.2018

a
Bes

pages

Ce
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ItemNos. 08 Court No. 1+

BEFORE THE NATIONAL GREEN TRIBUNAL |

‘PRINCIPAL BENCH, NEW DELHI"

Original Application No. 601/2018

MayankManohar & Paras Singh,
.

.

Reporter Times of India Applicant{s)
Ve Tsu ,

: 1
. '

- ‘

Govt. ofNCT ofDelhi & Ors. Respondent(s)

HON'BLEMR. JUSTICE S.P.WANGDI, JUDICIAL MEMBER

HON’BLEMR. JUSTICE.K. RAMAKRISHNAN, JUDICIAL

HOW'BLE DR. NAGDY NANDA, EXPERT MEMBER Yks.

the
a J

ne
id

“S25 *
Ray. wo

z
. ep

- 7
he. ”

Supreme Court in,MC. Mehta¥s. Union of India& Ors (2004) 6

SCC 588, to close down industries illegally operating in

residential areas in violation ofMaster Plan ofDeihi, 2021.

2. The Hon’dle Supreme Court observed that non taking of action

by the Government amounts to indirectly permitting the

unauthorized use which amounts to the amendment of the

——

3

18(Reportfiled in O.A.No.6

of hearing: 05.08.2019

SW IR GOEL;

vor Bn
Jyoti endivalle, Achédate f

we Pratap Singhf Advocate forNDM
For (s}

<¢ BalenduSh
with for EDMC

Mr. P.S. Ran
enTRI

in matteris of directionsof the Hon1,

A

g

1



@®ViRenali)

Master Plan without
following

due
procedure.! The plea of

permitting regolarization of certain industries in residential
areas was

disallowed’on
thie. ground that: the

s

same will be

against theMaster:Pani andwill render
the

concept of'
planning

as well as the concept ofNCR non-functionalond in-operative.

The Hon'ble Supreme Court passed
the following directions |

in

theJadgmentdated 07.05.2004

“68. All Industrial Units that have come up
in Residential/7 ae

orming areas inDelhi on or after 1S@%ugpist, 1990 shall
close down and stop opérafikg as per the
following sche
(a) Industrial Units
industries:(¥ category) riodo
Sourmonths:

(o} Industrial Units per aini
7

Service industries (category
withi

os emo
ile hatise pidustries

ory ‘A’)) within (a)_§, 000
units on ~

plots 7]

of Delhionitoring Committee comprisingey
f ¢

Commissioner, Municipal“4 (ii)
-

of Delhi

ent Authority, be responsible for

and to overseeand ensurestoppag

directouscompliance of containedin the judgmen

4. Vide order dated 24.01.2019, the Tribunal noted the newspaper

reports on the subject of industrial pollution and the action

taken report dated 15.12.2018 furnished by a joint Committee

comprising CPCB and DDA to the effect that 29,877 industries

*}.C Mehta v. UOI (2004) 6 SCC 588 Para 48 (Ce3)6

Vv
2



ea

were liable to be closed in terms of the order of the Hon'ble

Supreme Court. The reportwasacceptedand was
directed to

be acted
upon by the Dethi Government, DPCC, DDA and all

the Municipal Corporations. An oversight committee headed by

former judge of Delhi High Court was also directed to be

constituted to take stock of the extent of violation of the law

and prepare a-time bound action plan by adopting a

comprehensive, integrated
and inclusive strategy, with

1

e indicatorsof progress

Committee was to inspect a target ofa

dustries and also to’ make an_ realistic

qoeompensationand

18.07 found no6.

mplian the sfyne wag directedto

N3 Re
has been

port from the East

Delhi Municipal Ca
Scatiorte the effect that a review meetingre

“thegisihi Government,

was held on 11.07.2019and thereafter survey was conducted

on 26.07.3019. Notice was issued to 1345 Units. It is further

stated that a report has been filed before the Hon'ble Supreme5

Court which was considered on 26.11.2018. Following further

steps were taken:~

3
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A)

*16. That in pursuant to the order dated
26.11.2018 of the Hon'ble Supreme
Court, a meeting was held with all the
concerned agencieson 12.12:2018under
the Chairmanship of. the .ChiefSecretary
of Delhi..Inthis - meeting, the ..Chief
Secretary directed that the .remaining
non permissible industries out of 29877
of Step-2, which are still .. operating.
Ulegally =m the residential/non-
conforming. areas, should be closed/ .

sealed . and water and electricity supply
disconnected by the concerned agencies
by devising their respective action plans
in advance in co-ordjmation with the
DISCOMs, Delhi Jal Bé&

Police.
Delhi

That to. review.the p
ting of Mori

. 5
Q
ERO

8 7:

tormgK
held on 04.01.2019 pmre
Chairmanship of the Chief Secre ry,

2s Dethi. this
progr if action. ttaken.fuas apprised

Monitoring Co

s with the ‘conéérned
77% ed them to:t@mplet mo

e/ tod distonnect
NJ er & ele cavered in

and report

Sze

For
‘action taken report
the Municipal“S cra T

Po i Cantonment board,
NDMC, DISCOMS, Delhi Jal Board, Sok
Progress Report of the Monitoring
Committee was filed\ on 30.01.2019.
As per this report, all ‘legal units found

' operating in residential and non-

conforming areas, as part of Step-2 had
been closed down/ sealed. Copy of
50% Progress Report attached as

ANNEXURE-Vil.

on;
Y

4a



19. That on hearing. on 04.02.2019,
Hon'ble Supreme Court had directed the

Govt. of NCT of Delhi to file a
Compliance Report indicating that Water
and Electrieity disconnection of illegal
industrial units in Step-2, has been
completed. Copy of order dated
04.02.2019 of Hon'ble Supreme court
attached asAnnexure-VIiI.

20. That in pursuance of the
dated -04.02.2019, a@ compliance
Report has been filed before the
30.03.2019 on
30.03.2019 on the SMF

Corporations, Delhi Cantongey
;

submitted bu the__by

NDMC, -and _..DISCOMs. .Co
a
compliance .. reportYr
Annecure-

Laeai eeSex
Bg 21. That the

matter. of. -Relociitiole
and fion-Cernforming arecis:was

ae
9 when Hon'ble

closure to
|

ra =
°

:
‘ecretary

pat 7}

WGnissioner of
Industies “ort¥711.07.2019

with the

“Sxeoncerried_ “41 Bodies/ Munici
Corporal, Delhi Jal Board,
DISCOMS, I tries
wherein all concerned DepSent os

expedite action ofcompret deected

of non-permissible industri survey
residential and non-conforming areas

and to take action of their closure and
submit compliance report at the earliest.

ns. datedm
07.2019

under the of
Se

x?

23. That as per the present status report
}. XC



= 26

received from the three _Municipal
Corporations of Delhi (namely East,
North and. South) with respect. to Step-3,
they are still continuing the Survey work
and a total of 41 73 units have been
Surveyed up to 26. 07.2019, 48 hours
notices issued 'to 1345 units and’ 11

- units sealed. The copy of theMCD wise.
survey data. is compiled and annexed
herewith as ANNEXURE-X. On the basis
of reports .submitted by the three

Municipal . Corporations, Delhi
Cantonment board and NDMC, a
compliance Report has been

filed
|

before the _Honble eme Court.o
30.07.2019. Copy

comp
report attached

tinned inIn view .of the above,-Jet farther steps

accordancelaw and a further report be n or before

31.10.2019 by e-mail a repor

pimayal of a an récovery of

torWy-R dustries
on

pays’ prin

‘Rice causeltthe poitution

d 9 in O.ANo‘
/2013, Lokadhikar Sangathan us. NCT of Delhi & Ors

Judgeeee aafurnishits final report before
the Ovi ce Pratibha Rani, former

31.10.2019, setting out its recommendations cumulatively at one

place in a tabular form in the present;case also.

uw
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Item No. 01°
Court No. 1

BEFOREThe‘NATIONAL’GREENTRIBUNAL |
- PRINCIPAL

BENCH,
NEW DELHIB

- Original Application No. 601/2018

(With Report ofOversight Committee filed on 18.11.2019 and report

‘filed by NCT of Delhi,dated,14.11.2019) — “Pe

MayankManoher & Paras
Singh,

foe .

Reporter Times of India
Applicant(s)

Versus

Govt. ofNCT of
Delhi &Ors Respondent(s)

TIT INb

3

5

€ ofhearing: 19.11.2019

MR. JUSTICE.ADARSH KUMAR.GOEL, CHATRPERSON
HON BLE MR. JUSTICE8: JUDI
HOWELEMR. JUSTICE K. RAMAEKRI AN,
HON’BLE DR. NAGIN NANDA,EXPERTMEMBER
HON’BLEMR. SAIBALDASGUPTA,EXPERTME

For Mr. vik ; ChiefS
ja for an

+teatsimGNE8

Bal dwzSh Jin

TD?
ete
mtg Se’ Sa!

order may bé ordér of this Tribunal
ws

and orde mnected matters being

O.A. No.
"359/202/2015O.K. NNoy

77 (2016, O.A. No. 56(Txc)/2013,

O.A. No. sre ‘OA.No. 1027/2018, O.A. No. 726/2017,
O.A. No. 435/2016, 0.4. No. 435/2016, O.A. No. 1029/2018 and

O.A. No. 453/2018. Proceedings in the matter are offshoot of

directions of the Hon’ble Supreme CourtinM.CMehta Vs. Union

of India & Ors (2004) 6 SCC 588 to close down industries

illegally operating in residential areas in violation of Master

—_

ac)/2013

Plan of Delhi, 2021.

a



gO
2. The Hon'ble Supreme Court

observed that non taking ofaction

by the Government
‘amounts

to indirectly’ permitting
° the

unauthorized use which ‘amounts to the amendment of the

Master Plan without following due procedure.! The plea of

permitting regularization of certain industries in residential

areas was disallowed on the ground that the same will be

against the Master Plan-and will rende
r the conceptof planning

as well as the concept.ofNCR
non-functional and-in-operative.

The Honble Supreme Court pas
sed the

following
directions in

e judgment dated 07.05.2004:

sorte ot Besa 0 Vice-Chairman of Delhi

Development Authority, was appointed to be responsible for

stoppage of illegal industrial activity and to oversee and ensure

compliance of the directions contained in the judgment.

4. Vide order dated 24.01.2019, the Tribunal noted the newspaper

reports on the subject of industrial polhition and the action

*M.C.Mehtav.UOI (2004) 6 SCC 588 Para 48 Ce

dr-

*68. All industrial Ur
ats come up

in Residential/no nm

Delhi on or after Ist
wT close down and stop o

following schedule:
ae (a) Industrial Units petries catego period

3
wok

Unitsp

‘A) unthinsic
6, 000

OR

of indus LOGS
onitoring Comrhitfee:comprising Secretaryof Delhi

(i) of Police, (ii) Commissioner,

a

2
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taken report.dated 15.12.2018 furnished by a joint Committee

comprising CPGBianid-DDA to the effect that 29,877 industries
were liable to be’ closed’ in ‘terms of the order of the Hon’ble
Supreme Court. The report was accepted and was directed to
be acted upon by the Delhi Government, DPCC, DDA and all
the Municipal Corporations. An Oversight Committee headed

by former judge of Delhi High Court was also directed to be

constituted to take.
stock of the. extent of violation of the. law

¥

Iyo

wt a
=
tne und son ln. aoing

aaare

water
poitation byclosing

t
the’Je’ polluting iindutt a

make.an realistic assessment of
compensation and ete

7

As. Panis Tribunal.
reyfew

hensive, integrat

measurable indicators ofprogress and Committee

was to inspect hotspots and have a air and

also to

vide oxddér:datéd 0 8.2019

d found

tl rt date02.08.2019 edzpy the Delhi
fromthe East
the effect that

Qa review meetingWaspheld on 11.07.2019

fhe ted that a report has beenfled
‘ore.thté. Hon'ble Supreme Court which was

“considered on 26.11.2018. Following further
steps were taker:-

was conducted on
26.07. e was issued to 1345 LTt.

“SS £4

“16. That in pursuant to the
order dated 26.11.2018 of the
Hon'ble Supreme Court, a
meeting was held with, all the
concerned agencies. on
12.12.2018 under the
Chairmanship of the Chief
Secretary of Delhi. In this

3



meeting, the Chief Secretary
directed that the remaining
non. permissible industries out
of29877 of Step-2, which are
still operating illegally .m.the
residential{non-conformung
areas,- should be closed/
sealed. . ,and water -and
electricity .{ supply
disconnected by the
concerned. agencies , by
devising .. their respective
action plans in advance in co-

. ordination,.with the.DISCOMs,
Delhi Jal ;,Board and...

Delhi

18. Thaton the basis of action
taken. report submitted by the
Municipal Corporations, Delhi
Cantonment board, NDMC,
DISCOMS, Delhi Jal Board,
50% Progress Report of the
Monitoring Committee was

filed on 30.01.2019. As per
this report, all illegal units
found operating in residential
and non-conforming areas,

Pouce

17. Tnratto revie
another aD nitoring
Committee wee on
04.01.2019 pm
Chairmanship

DeSecretary,
eeting, statusof p

action taken u
Monitorrm Co

sequently,
mmissigper

ndustries}
meetings

to complete acGomorPctosure
connect

of&
cove I & Step-m€

send final repo

“r
4a



ct

@s part of Step-2 had been
elosed doum/ sealed. Copyof Sot Progress Report
attached as ANNEXURE-VIL.

3 A

19. That - On _ hearing, . on
04.02.2019, Hon'ble.
Supreme Court had directed
the Govt. ofNCT of Delhi tofie a Compliance Report
indicating that Water and
Electricity _disconnection.Of
Wlegal industrial units in
Step-2, has been completed.
Copy of

order
dated

02-2018,7 Hon'ble04.
Sup ached as
Annexure

20. That in
ctions dated 19,

a@ compliance ReA

Hon'ble Supre:
. 30,03:2019 othe BEG

hoo

reports submitte
al Co

nment d,
and DIS

hedcomplia Grepo
Ll’

OW 7% elocatio ror

_nestileritia and non-
per pressed

3 ustries in
MA confirming areas was listed“tan” “last 08.07.2019 when

52
Hon'ble Supreme Court had
directed to file a latest Status
report on closure of such
indus

22. That, in compliance of
directions dated 08.07.2019
passed by Hon'ble SupremeCourt, a review meeting was
convened under the
Chairmanship of the

s



as

Secretarycum Commissio
of Industries on 1 1.07.2019
with the concerned Local
Bodies/ Municipal
Corporations, Delhi Jal
Board, DISCOMS, Industries
Department, wherein all
concerned were, directed | to
expedite action of
comprehensive survey ofnon-
permissible , industries im

residential and non-
conforming areas and to take
‘action of their closure and
submit compliance report at
the earliest, .

Se ee ’ .a -23. That asper,thepr mt status
rt recew

Municipal, Corpé¥atio
Delhi?( ct toSouth)
Step-3,. they
continuing th
and a total 41

to 26wt = havebeen suryegly
019, 48

to 11

MCD , wisez Surv is

reports
EN TRI Uubmitted= the three

rations,

2 compliance Report
filed before the

Honble Supreme Court on
30.07.2019. Copy of
compliance report attached
asANNEXURE-ZXL”

8 In view of the above, let furthersteps be
continued in accordance law and a further
report be furnished on or before 31.10.2019by
e-mail at judicial-ngt@gov.in. The status report
may also indicate status of assessment and

o

recovery of compensationon ‘polluter pays’
y

6
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principle for the industries which caused the
Pollutio

9. As already directed, vide order dated
18.07.2019 in O.A No. 159/2013, Lokadhikar
Sangathan vs. Govt. Of NCT of Dethi & Ors.,the Oversight’ Committee headed by JusticePratibha Rani, former Judge of the Dethi' HighCourt,’ may’ furnish its finial report before
31.10.2019, setting out its recommendations
cumulatively at one place in a tabular form in .

thepresent case,also.”

‘E

6. Accordingly, we have
perused a report of the Oversight

Committee filed
on 18.11.2019 and report filed by NCT ofDelhi

d 14.11.2019

. See SeenThe summaryof action taken has mentiauedra

of the saidreportas
—

.

Annexure

we Action taken report -received.
fromepCorporations’ as Oii%y13.11-2019 in

tries in resi and non-conft i

unicipal
tet

rect of closure of
of

2
[

Wy: of the Units
Wards [Issued l'on 48 | sealed

otice |.

| 657% 47 101
#586") 192 47

Cc 253089 | 438 326
| 777 474"

mete
8. The Oo is present in person has

EDMC*® | 3321 111
DMC Wwrds,4204 #2" | 98 | 06

*29
Crk

Eaeeecretary,
sho¥ cau cedure1s unn saryIn view o

the orders of the Hon’ble Supreme Court. in W.P. (C) No.

4677/1985, M.C. Mehta v. Union of India & Ors. dated

11.10.2018 and 01.11.2018.

Thus, show cause notice to 4774 was wrongly issued insteadof

straightway such units being closed. Let all such units which

t
7



have been illegally restarted be closed forthwith in termsof
order of the Hon'ble Supreme Court without any further

procedure
of show cause notice and coercive measures in terms

of recovery of compensation for illegal operation of such units

be adopted
in accordance with law,

‘apart from initiation of

prosecution. Failure to do so shall be viewed seriously and

coercive action against the responsible Municipal

n

Commissioner of the said Corporation would be taken

including entry in their ACR column and stoppage of salary.A

S,
pending work of such survey of ‘al%§29,877 units be

=" also completed and action taken before3 and stano
d |a

report be filed on or before 15.01.2020 by

ov.im
ae at

cemay also by that
cogfhe Monitoring

r further cosSi@&ration on

avrae”
|

Kumar Goel, CP

S.PWangdi, JM

K. Ramakrishnan,

Dr. Nagin Nanda, EM

Saibal Dasgupta, EME

November 19, 2019
Original Application No. 6011/2018
A
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ItemNo.04
Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNALPRINCIPAL BENCH, NEW DELHI

OriginalApplication No. 601/2018

MayankManohar & Paras Singh,
Reporter Times of India

Applicant(s)

Versus

Govt. ofNCT ofDelhi & Ors. Respondent(s)

Date ofhearing: 16.03.2020

Mr. Rajkumar, AdvocateforCPCB _

Ms. JyotiMendiratta,; Advocate forNCT of,Delhi.
|

“Ms. Puja Kalra, AdvocateforNorthMCD af)sisMr, Balendu Shekhar; Advocate feEDM

588 to close down industriegeiR‘(Cia
residential atéa@tin-viclation.of Master Plan of Delhi, 2021.

2. The Hon’ble Supreme Court
|

observed that inaction by the

Government amounts to indirectly permitting the unauthorized use

which amounts to the amendment of the Master Plan without

following due procedure.! The plea of permitting regularization of

certain industries in residential areas was disallowed on the ground

™.C.Mehta v. UOI (2004) 6 SCC 588 Para 48. aod

Date o ploading: 20.03.2020

HON’BLE
MR. JUSTI

For Respondent(s):

ices
O

a
This assed in contin Otder datedis

tter 2 offshoot ections of

*ble India & Ors

SCC operating in
-

3

a
1



that the same will be against the Master Plan and will render the

concept of planning as well as the concept of NCR non-functional

and in-operative. The Hon'ble Supreme Court’ passed the following

directions in the judgment dated 07.05.2004:
_

d

“68.“ All Industrial Units that have come up in

Residential/non-conforming areas in Dethi on or after Ist
August, 1990 shall close down and stop operating as per

. thefollowing schedule:

wi

Bs

{a) Industrial Units pertaining to extenswe industries

(F’ category) within aperiod offourmonths.

(ob) Industrial Units pertaining light and service
industries (category ‘B’ to ‘F) uathinfwe months. .

(c} Impermissible household, industies (category ‘A)
|

Yad
within sixmonths.

sryie {d) ‘6, 000 industrial units on ndlis
of industrial plots within 18:

to
y

t for allotment

Monitoring Committee compris f Dethi (i)

coer otof Delhi an
d, {iv) Vice-Chairmanof]D

Commissione of Police, Dethi

g

er ae

Aufbority,was ‘appointéd
tbbe

© responsible eon ae of Degal
lon

and @ ouprypeand
of theae

con ent

spite oftabove,Polluting iridustyal to function

initiationof

Tribunal. k cognizanceof the

newspaperreper v
ide

Onder
01.2019 and sought a report

was

from CPCB. The report Gated
3
15.12.2018 was considered on

24.01.2019 as follows:-

15. Accordingly, report
dated 15.12.2018 of the two

member Committee comprising of Dr. R. S. Mahawar, Ex-

Additional Director, CPCB and Shr. B. K. Jain, Additional
Commissioner Delhi Development Authority (Retd.)

has been filed. in the course of hearing by learned counsel for

Cc

(rtareung
¢

\
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te
16. The Committee compiled the list of industries in
no orming/ residential areas against the provisions of the
Master Plan ofDelhi, 2021. The Committee identified99 ‘typesof manufacturing/processing industries’ which’ are notpermitted as perMPD 2021. The Committee also identified-no

rn

md trial fivit
Committee also

zone and the residential use zones
Commissioner of Industries, NCT Delhi for effectiveimplementation of order of the Hon’ble Supreme Court in M.CMehta (supra) for closure ofunauthorized industrial activatesin Delhi in residential/non-conforming areas on 29.112010.Reference is'also made to the 48th Report ‘of thé Monitoring
Committee filed before theHon'ble Supreme Court inWP.CNo,4677inM.CMehtav. UOL Reference has also been made to themeeting held in the office ofChiefSecretary on 13.09.2018forreviewoftheprogress in the matter. Themeeting was attendedby Vice Chairman, DDA, Commissioners East, North and South

Cs and Commissioner of Police. »

folbbuie:-

to the meeting held in the officeo

U

ry, yor
“1. Out of the total 51,837 applicarttincustrie
allotment have been made to 21, 9
The remaining 29,877 include the indi

ty

60 units.
mehichwere

found not eligible (23,852).and the indug hich have
been declared as defaulters (6025) fi other

xae reasons The DSIIDC should prepare zo listso
the 29,877 industries and.send th&fists ed

rationsfor’ their closureaol

sheultl also p of the
21,¥9U un allottees) send tH@iStsto theuriiipal’ Corpo ese* industriesshould ited by ‘the’ Mideizipal ns an‘those fo er previpes?should be

oa
ti
of Deli as of

confirm their being

3. Th at 88
closed by the Municipal Corpor

2018 need to
LETTINGabo: ies d.29,877 industries that are

to-be closed:»:

4. TheMPD-2012has identified 22 industrial clustersfor
redevelopment for accommodating non-conforming units
in these area. The Section. 7.6.2.1 of the MPD-2021 has
also laid normsfor redevelopment of these clusters. The
time targetsfor the redevelopment of these areas should
befixed, }

5. The industriespresently operating inthe22 industrialclusters identified for redevelopment and are otherwiseconforming to the MPD-2021 may be permitted to
continue subject to complying of these industries to the
applicable environment and other requirements.

ook 3



*

6. The boundary limits of the 22 industrial clusters need
to be fixed{ if not done yet) by the Delhi Development
Authority/Local bodies to stop

further: indiscroninate
expansion of

these areas.
7. The Village Prahladpur, Bangar mentioned in the
Hon’bleNational Green Tribunal orderdated 08.10.2018
is includedin the list of 22 unplanned industrial areas
identified for redevelopment (Section 7.6.2 of the MPD-

1c

dTn
y

rn

¢

2021. The Section 7.6.2. 1(Vii) of theMPD-2021 provide
as under:

“The redevelopmentwork may be undertaken by
the societies voluntarily or by'the concerned local
body/ agenciés. In case the agencies take up the
redevelopment work for execution, they shall

i collect the charges fro
individual industries

ds

Dp¢

ps

chargesfor change
the land-use, enhanced oad lan

applicable) would be paid to
@

completed within the period
pecifil:

By the Delia
shall bet

Development ‘Authority, Local Bode
in this

regard. Clusters, which fail ReEMplete the
redevelopment proposals & period
, Specified as above, shall have to other

indus
Re units

loc

conyo
clusters ‘shall have

to dlose In such
not renew/

Further,

mh

@s
4)

me

and were liable
10 2,960 industrial units were gwen

allotmeniS*:byt-eS of conditions of allotment: was
required to be verified. Industries could be allowed to be
operate in 22 industrial clusters. Boundaries of such clusters
are required to befixed.

rt. The
29.877 re net eligible for allotment

losed. gFUEU

lange.”

Pe XXX wor

22. The report shows failure of the statutory authorities
—
Delhi

Pollution Control Committee (DPCC), Municipal Corporations,
Dethi Development Authority and the Delhi Administration. The
Committee has foundnot only violation ofMasterPlan of Dethi
(MPD) 2021 but also violation. of Water (Prevention and Control
of Pollution)Act,1974,Air (Prevention and Control of Pollution),

To 4
1
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a
Act, 1981, Hazardous Waste Rules, 2016, Solid- Waste

panagement Rules, 201
6, Plastic Waste Management Rules,

23. DPCC appears to havefailedto exercise its powers underthe Water (Prevention and Controlof Pollution) Act, 1974, Air(Prevention and ControlofPollution)Act, 1981 andEnvironment
(Protection) Act, 1986 of closing polluting activities, ofprosecuting polluters and of recovering compensation fromthem for damage to the environment. DDA and MunicipalCorporations have also notperformed their duties respectivelyunder the Delhi Development.Act, 1957 and MunicipalCorporationAct, 1957.2 : :

Pp
S|

1

24. Even afterfifteen years’of thejudgmentof theSupreme Court the observation inparagraph21 of the judgmentthat industries are illegally operating in. non-confirming areas

of erivironment
regulatory mechanism in general and

Pa

meaningful ‘environment protection the. State
machinery to be made accountable for its failurés
26.. We have also noted
threatening lives and causing deaths and diseases4

1.37-Sisupra note 1

Moved aequ directed for theirwpa 2016, 'o¥°606/2018,
2ishas constituted Sfafeewise Cdn es to ensure

C)Pkreat
to

ng

out-of
céalgMning in south

:
, order dated

goludiesyath polluters are
ws iten®Pubpshee in ‘The Hindu’

cw critically polluted: CPCB”,
Flabenal constituted River

‘ ah Sitime bound manner for
S@EGhes: wherein this Tut dealt with the issue of complianceof judgement in MLC Mehta v. Vor 2004) 6 SCC 388 ‘ling shifting of industries.The Tribunalagain noting inaction of concemned authérities impéséd environmental compensation anddirected preparation of Action Pilati forComplianse or PWM Rules. (e)Sobha Singh & Ors. Vs.State ofPunjab & Ors., O.A. No. 10/2014, order dated 24.07.2018; wherein this Tribunal while

noting contamination to water bodies at Bengaluru-Bellandura lake and inaction of concernedauthorities directed them to pay compensation for degradation to environment. (Court on itsown Motion Vs. State ofKarnataka & Ors., O.A. No. 125/2017, order dated 06.12.2018“ oid. (a) and (b) wherein this Tribunal has placed reliance of the following studies to reflect the
degradation of environment-
https:/ /niti.gov.in/ writereaddata/ files / new_initiatives/presentation-onCWM1_pdf- India ranks
120th in 122 countries in Water Quality Index as per Niti Ayog Report,
https:/ /www.thehindu.com/sci-tech/energy-and-environment/india-ranked-no-1-in-pollution-
related-deathsreport/article19887858.ece- Most pollution-linked deaths occur in India,https:/ /www-hindustantimes.com/indianews/dethi-worid-s-most-polhited-city-mumbai-worse-
than-beijing-who/story-m4¢JFTO63r7x4Ti8ZoHF7mM.htmlDelhi’s most polluted city, Mumbai
worsen than ; Beijing as per WHO;
http: //www.un.org/waterforlifedecade/ paf/global_drinking water_quality_index.pdf- WHO

vs. M/s td. & Ors.,O.ABNG. 95/2 er dated11
O1-2019:,whereifthis Tribunal

i performance o
lianceo i Solid Waste Rules

order .08.201“ wherein this Tri Cartanae

Rules, 26 at to life ou
Garo HilléHistict Vs. M
04.01.20 TUParEekein this Tri d down that sta
equally liaauthored by Sci, Jac Koshy Titie es are
O.A. No. dated 20.09.2018-

|

whereinRejuvenationCo and execi
rejuvenation ofpolluted river Yt61 co
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WaterQuality Index.
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27. Thas, it is necessary to take prompt measures to prevent

further damage
to

the environment and to uphold the rule of
lawin the manner suggested by the two member Commattee.

This may require exercise of statutory power to prohibit

polluting activity, initiate prosecution, and recover cost of
damage to the environment, Let these steps be taken by the

‘statutory authorities in accordance uath law.

28. Our responsibility does not end usith mere passing of this
order. It is enforcement of the order which

is of equal
significance.

29. Leaving execution of the order to the authorities without

constant supervision by an independent mechanism does not
appear to be serving the purpose (in light of recent outcome’ in
the aforementioned matters). Circumstances call for stern

approach to savehealth of present a
nd future generations,

-_ gudangered by threat. to enviro as observed.by the

30. Constitutionof a credible me nis
Beene Ot dnected the ves

Resi

pollution'of river Yamuna,'havingregard to hee
the work involvedin the present,case and

Coysgrations. ween
= ai

subj

/2019,
Al india

P of Delhi & Ors. and
‘ Sameer «=Original §=Application No.

S6(THCV2013, Satish.Kumgrv. Union of India & Ors. should
also Be Sabjectet! toreviewi-by

|

this Oversight Committee. The

statutory authorities, particulariy, DDA, DPCC,DSIIDC, and the
Municipal Corporations must, for this purpose, nonunate

officersof high integrity, competenceand seniority and who can

tam dagen Pena Saved of other responsiatieswithin ten days.”
7

5. As alreadymentioned, the matter was last reviewed on 19.11.2019

VES
as follows:
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6.

hen BARN
“6. Accordingly, we have perused a report of the Oversight

Committee filed on 18.11.2019 and report filed byNCTofDelhi dated 14.11.2019, :
ze t

7. The summary ofaction taken. has mentioned in.Annexure~ Ifof the said report as follows;
“Action taken report received from thrée MunicipalCorporations as on 13.11.2019 in respect of closureofindustries in residentig! non-conformingareas

ri
ofDethi.

Name of the |Units
| Wards Remaining [SCN | Closed | UnitsCorporation Surveyed | Completed |Wards Issued] on 48 | sealed. *

. ‘
oa ‘Hrs.oe

____..‘| Notice |
-

EDMC 3321 —s«d'3 11 657__. {147 [iol
4204 06 1586 [192 | 47DC 4447192 438] 326aay 11972 243 29 ‘SB ga 777___ [a7a"

12 2531

8. The' ChiefSecretary, Delhi who is
conceded that show cause proced
view of the orders of the Hon'ble Supr Coit
No. 4677/1985,M.C.Mehtav.Unionof IMG meors. dated11.10.2018

and 01.11.2018,
7

person
cessary m

W.P. (C)35ze

d
Thus, show cause notice to -4774..was
instead of stratty 2 its

Being
issue
Let all

such units wWhicki be be. closed
LY EE

fibw cal otice and
y

of compensationfor
e-adoptedinguiccordance

forth rder of theHaxf'bbl
= coercit}

c
of Teco

< law
egal operatign of such units h

initiation rose to do
usly waco @ ac against

esponsible of the said
of salary

fy

in their ACR

be Gi8o Completed aiid Getion taken before 31.12.2019 and
status reportsbe filed ort er before 15.01.2020 by e-mail at
judicial-Tiyt@you

The Monitoring Committeemay also give its final report bythat date by email at judicial-ngt@gou, in.”

Y, pendina1 Bich survey of all 29,877 units
Of ds

dsaf55

b0:Cc

Accordingly, following further reports have been filed:

\
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1

i. Status Reporton of the Govt. ofNCTof Deihi dated

15.01.2020

ii. Status Report in form of affidavit by EDMC dated

15.01.2020

iii.
|

Status Report filedon behalf of DPCC dated13.03.2020

iv. Updated ATR/Status Report relating to surveyandclosure

of impermissible industries in |
residential dated

13.03.2020 on behalf of the Industries Department, Dethi

handed over during the hearing.

g Report by the Oversight

mei Ty

tituted by this

Tribunal vide order dated 24. in “O.A No.

601/2018, filed on.15.01.2020.

total eaag.anSenora fold operating. That out of these
3832 units, 2607 units closed/shutdown them operations
on their own after issue of 48 hrs notice, and 494 units
were sealed by the Corporation. That the remaining 731
units appliedonline for License "underhouse hold category
ofMPD-2021" on the portal of the Corporation which are

pendingfor further action.

5. That the South Delhi Municipal Corporation (SDMC) has
informed that as per survey carried out in and
non conforming areas under theirjurisdiction,in total 5445
units were found operating. That out of5445 Units, 3289
units closed/shut down their operations on their own after

7 ee ihre

rT¢

TDS

Report filed by. the acknowie

polgiting industries werg,in fact found

closed in respofise feuxgotice,in

der Id ca

relevan the report ia

mou by this
Hon been received
from the Local Bodies/ encies. The

Municipal Corp has informed
een

ment in writindSiktit as per survey carried out m
s under their jurisdiction, nm

v1 r
nn

y
>
Ed
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-

issue of 48 hrs notice, 580 ‘urits are located in the
redevelopmentvarea underMPD- 2021, one: unit is on
agriculture land, 41 units have permissibletrade storage
license, and 388 units are located in Basai Darapur wherea stay against closure/ sealing isgranted upto 28.01.2020
byHon'bleHigh Court ofDelhi in a writ petition. That 304
impermissible units have sealed by the Corporation in
Step-3. That the remaining842 units have applied online
for License underhouse hold category ofMPD:2021 on the
portal of the Corporation ‘which are pending:for: further
informed that local residents of village “Matiyala and
Kakrola of Najafgarh Zone created’ hindrance to
Survey/closure team and not allowed them to take action
against impermissible industrial activity. Therefore, the
Hon'ble Tribunal is requested to give more time after Delhi
Assembly Election.

iLE8a

doh
70

That the North Delhi Municipal,Corporation (NDMC) has
informed. that after the. survey Caried out in residential
and non conforming areas under teir Siu

i

found 5757 units operating, out Oop Hie
closed/shut doum their operations or®tHiciroun after issueof48 hrs notice, and 617: units have beer s€gled by the
Corporation. That the remaining 531 ukits,nive app’
onlineforLicense.under-house hold categ i
on the portal of the Corporation which
Further action. !

sor
St

lied

ding for

7 That rther Welhi
Municipal tion(NDMC) has

informed reals NO iMmpermuss Ma

found in Surveu nducted nd non
under their juris nim

“MI Se
Number of
Units
Sealedin
Step-3

494

304

617

1415

nits
ration | of Unit-Fat pplied-for

surveyed | House old
er 48 Hrs

Notice

2607

SDMC | S445 | 842 : | 3289

5757 1531 | 4640

Total | 15034 | 2104 | 10536

9. Report of the EDMC is identical and need not be repeated.

10. The reportof the DPCC is inter-alia as follows:

Te



“3. That in compliance to the order of This Hon’ble

Tribunal with regard to imposition of Environmental

‘Compensation charges, details of the units

functioning innon-conformingareas in all Phases te.

Step-1, Step-2 and Step-3 were obtained along uxth

the date of closure and the nature of the activity as to
-. whether white, green, orange or red category. Tildate .

DPCC has received a-.lot of 2088 number of units -

against whom closure action ‘has been taken. DPCC: -

_ had already issued show cause notive to 1388 units’

to show causewhy environmental damages

compensation mentioned in the notice should not-be

imposed for running the industrial unit uathout.

consent/license and causing pollution. Noticeson the

rest numberof units will be issued within 7 days.' In

ef the show cause notices:
10 days esBn eB so

g
ia

gu

d

nm

V G

gwen tovi
unitto file reply. Final order of of EDC

be issued within 15 days or latest by 3 -2020.

L-
of the oversight Committee inter-alia is

“RECOMMENDATIONS NO.601/201

ns, the tied to
take stockwok of thef violation “of law by the

nm

Cp emironmeattended
Secondmesung of

triesto sau capital city
by Peo

over to tyuder-s
Note’

taken

onitoring Conunittee held take stock of the
of the in nonconformingn

ared tucompletethe closure of
industries injthyee psjwhich were as un

i. That, ih Step-1 the Municipal Corporations will ensure that

of the list of 21960 industrial units (lst already sent to
Municipal Corporations) who have been allotted alternate
industrial plots under the Relocation Scheme of 1996 are

closed, if they have not closed down operations. Sealing
of premises, disconnection of
electricity and water supply should also be ensured

le

the industrial units under their respective jurisdictiont
rn

6U
nea21

wherever required. The process should be completed
within 15 days.

TC 19
© ple des
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.Taek es |

z

fi That, in Step-2 the MunicipalCorporations are required toidentifythe premises ofapplicants numbering 51837 less
_
21960 successful allottees under their respective areas

. who had appliedforallotment ofalternateplotsunder thie
Relocation Scheme and will ensure that no imperinissible

That in Step-3 theMunicipal Corporations and’ the Delhi
Development ‘Authority, will

‘carry’

out’ a ‘compreherisive
mapping/ survey to find out details of industriesfunctioningwithout obtaining properMunicipal license in respect of
ther respective jurisdiction withina period of 2months.
Once the nonpermitted industries.are identified :duringthe mapping exercise/survey of residential areas/non-
conforming areas such impermissible identifiedae industries shall be sealed disconnection of
electricityand water supply shale chyried30 days ofsuch detection.

It has. been reported to Hon'ble Supremliagdi} Hon'ble
NationalGreen Tribunal and‘to this Oversigh/ Quint

Step'l and 2 are complete. Howeverthe issueof Sters2 is still

& burning fire. In the order dated 19:11.20 RdpistOriginalg « Application No.601/2018 ‘Hon'ble
Natiopal Gféghgfribunal

or. fr a ’ Pea :
adi on of such surbéd of.O29SA7 units

ghd action takes befor@ess!2.2019
filedon or kéfore 15,01.2020 by e-oun.” ae

are 1837 less. 21980
mine” 4a

Step-3 was fuuued
to“Be completed within a

period
GP

wate date of completion of Step-2.The Oversight Gimmittee,-pas informed that Step-1 was
completed” orf-26.11:20%8" and Step-2 was completed on
30.01.2019. However, the task (Step-3) which was to be
completed within aperiodoftwomonthsfrom30.01.2019has
not been completed even though period of one year is going to
end by 30.01.2020 i.e. after two months. Various i

have been held on 19.03.2019, 11.04.2019, 24.042019,
30.10.2019, 12.12.2019 and 23.12.2019 by this Oversight
Committee to seek

compliance from the stake holders to
ensure completion ofStep-3.

Gr

A perusal of the reports submitted by the three DMCs
(AnnexureD to F) show that as on 06.01.2020 some

11

d

usbial actunty is carried out from such premises. The
list of 51837 industries has already been provided to the
Municipal Corporations

ms
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has recordedas a:
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is there in the direction but target has not been
achieved. As the task to be completed within two
months has not been completed in a year, it is necessary
that while fixing. the target, realistic approach should

be adopted taking into account the volume of the work
involved, the work force and the financial resources
available with the stake holders, the road blocks
anticipated in achieving the target and the time

required for completion of the same.

11
Pe

abS:

uta

The common grievance of all the three DMCs hasbeen. that
for lack of police aid, the sealing could ‘not be. done.

However, barring the incident at.Mayapuri. Industrial Area,
not even a single incident has been brought to the notice of
the Oversight Committee where the survey team or the
sealing team had to face any violent mob. Despite that to
resolve this issue, in the meeting gonvened on 12.12.2019

yeeby the Oversight Committee, po
7 rities were also

invited so that some solution can be onproviding
of police assistance.

.

t

During the meeting Joint Commissioner
Singh and the.three Commissioners ofDMG
arrived’ at a consensus about the strategy 29)
availingpolice assistance. Shortage ofworkfor
Bodies‘has also been mentioned as one of thege
being able to achieve the desired results. THA

inffeacted and
yptedfor
Spefornot

hs

recommended

wayto ijl gecestele sation (EC) rec ised

33 overcome tnis problem;
experienced staffretijedfrom the concerpéd

w= ofproven on contriictb
crunchfi IMCs has'a&a

ent the

ete
a factoRco

that the on the

Wer requirernentfrog fs
h

4
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. ied thi
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4 3 OE eee. *

ra

environmental Cs whichan be ut@ized
replénished en

EEC realise HERE Ree
form of FORin

betiveenTy yGrious departments. it is
recommehted:that each-Steke holdermay nominate a Nodal
Officer to ensure coordination so that action against the

polluting industriescan be expedited.

e.g Dr. a Prakash, Sr. EE, DPCC informed that action
for impost EC on the industries closed under Step-1 and
Step-2 can only be levied on the basis of activity, category and
duration of violation which was not provided by the DMCs.
The Chairperson issued directions to provide the above details
to DPCC so that EC can be levied and realized.

observed tat thee is ack of
mnordination.
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fenidlyne
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a51nE

’
The resident of the residential/non-conforming area can be

sensitized that carrying out oj ilegal industry inresidential/non-conforming area is not only disastrous for
* ber Je nD
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environment butmay give rise on incident as happened in
Anaj Mandi and such industries have to be closedfor theiroun welfare. Apartfrom cldsure the owner/occupierof the
building where such ilegal industries are running, can be
proceeded against under civikand criminallaw.
The residentialproperties beihg usedfor legal industries can
be rendered un-useable by disconnecting electricity and water
supply ll it is restored‘tto the permissible use and
undertaking is given that itwill not be used ‘for any other
Purpose other than permitted. by law. In - some

under the garb of household industries permissible under
MPD-2021. vos ns

ee
;

The time has now come when all’ the concernedagencies of the Goverriment must ‘rise anil’ work
intendam, coordinatewith each other to ensure strict
statutory compliances by all industrial units and

to ensure no industri ctivity in violationf the directions of Honble Supreme, Court in M.C.“Mehta's case and various orders anddirections by
Honble National Green Tribunal arescalsned by anyoneunder. any circumstance. Perio 1

&Y residential: ‘areas by. the ies is
necessary to maintain check and ba that no
commercial .activity contrarytoMPD-2020"'ts carried
from. non-conforming/residential areas.

nieg>fficersfrom Discom andDJB must:bemadeintegralipart of theteam conducting,s urvey/sealing. Sintg's nocédure is
submitted before Hon’ bleNational
by-\the ChiefiSecret gGDelhi,

r willtkave the
le., The
he said

Ha industries butgag
sue _Inad ie.11. Kign connection taken for

non-domesticpurpose. LabourDepartmenthas to be activated
to conditt-regular the industries employing child
labour or violating other beneficial legislations enactedfor the
welfare ofworkers. The report received by this CommitteefromLabour Department was that they act only on complaint. Thiskind of approach has to be viewed seriously as the exploitedlabour may not be having enough means to approach the
Labour Welfare Officerfor his rights. But regular checking by
the Labour Department to ensure complianceof all weifare
measures needs to be call of the day especially when most of

ameraties like ventilation, properiy lit work place as well
provisionforexit in case ofany disaster.”
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12. It is self-evident from the above that there is continued and

consistent non-compliance of the orders of the Hon'ble Supreme

Court and'this Tribunal forwhich the authorities have failed to take

‘adequate remedial action for preventing the polluting activities and

recovering compensation for illeal operation of such industries.

With regard to step-! for closing 21,960 units already allotted

alternative plots, the closure is not complete and effective as many

units have been found to be operative either at the same place or

elsewhere. With regard to step-2 impermissible activities are still

c
engine

Complete survey‘has
not been

y

asper report.

ning wiae of comprehensive survey of industi

cense has also not been‘completed. Frivolous and

of equacy'of staff cannotbe an‘excuse for chargeof

lay» If authorities ca

footimplentent
law, ay nashave

nd right to
essential governance functions and duties foruploadingMe rule of

post
plea is in

accept" thergwilt'no'nile of
at

tinuous deSechitina.ofthe esgonment

More goneby after

Lats of the Hon'ble
‘Supreme Hon

of

accountability.enn tg’ of the headsof the

Departments of Delhi Government as well as Municipal

whe

polluting te area is continuing withno

petence

Corporations toncerned forwhich action needs to be takenand dead

wood removed and replaced by suitable competent officers who can

deliver. If this is not done, it will show Government in poor light.¢Be

, We expect a meaningful action in this regard and further report froma:

Chief Secretary, Delhi exclusively showing action against
git 6

14
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So

incompetent officers dealing with the matter. The report should

cover
not only action against officers in Delhi Government but also

in theMunicipal Corporations ofDelhi.We note that ChiefSecretary,

Delhi is heading the Monitoring Committee constituted by the
Hon'ble Supreme Court and is certainly entitled to take appropriate
action in that capacity.

We also firid that Notification dated 11:12.2019 ‘is: beingb

illegally used as apretextfor not complying with the orders of the

si
permits non-Hon’blegSupreme Court. The said on

household industrial ac stated

the amendment is ‘with tt poliu

units shall bepermitted,as houselol

cation cannot be read as setting aside the orders-of'th¢ Hon’ble

, those wheretence.2Fo
e Court. ChiefSecretary,Delh

mcorin this regard against

Fe t

th fo Taonet

“Se
Secretary, rite Industries, DPCC and the

concerned Municipal Corporations. It is made clear that failure to

13. In viewof th action be takenby the Chief

take action may result in direction for civil imprisonment of the

Chairman and Member Secretary, DPCC, Secretary, Department of

Industries and the Commissioners of the Municipal Corporations.

Compliance report may be filed before the next date by email at

judicial-ngy@gov.in.

7!Ca 1S
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_A copy of this order be sent to the Chief Secretary, Secretary,

Department of Industries, Delhi Government, DPCC and the

Municipal Corporations ofDelhiby email for compliance.

List again on 22.05.2020.

Adarsh KumarGoel, CP

S.K. Singh, JM

Margh 20, 2020
gin Nanda, EM

Application No. 601/2018
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deposited: the:Envivommental '‘Compensation. ‘OfR850Lae as imposed-py" the ‘DPCG wwpon, hum Hence: theManitoring Committee rejected. |thzs.application .zZor.densealing. —

BE TA .Nos: IPTG:ana 177490:“of Sondsey. Garg:and’“Although:sheapplicant pas piven -smpdertakic
and.de: seeiedign aiodstioe 8ReaLakh,; Babine Basza 7
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3. TA-Nos, 198281-ana.tosbe6s2019:‘ofGeeta.Sharma}.—
Althougir:thisvappticant M/s “Trilole .‘Chend Ram Biter-ha’s given:“wnidertaking: and.‘depositedan.amovnr.of“Rs1.0. Eakh, “bot-He.has: not: deposited. the.’
Bnvironmenial |

Jomnensa
ion of Rs.2.0 Lac as ixposed“by thé: (DECE -upan-.gim:. Hence, ‘the “Moxitoring

‘Committee rejected thik.a
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fordescaling
MK TA ‘Ros. 190482: ond: 190485/2019..of Vijay DartSharma):- As: the
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;

Ramage Compensation. «of Rs: 0 Jaks_3-imposed. by
/

“DE‘CC upon him,‘the Monitoring Consorte "

Seer esea7.
:

Gor Teyect:

Th Not 2867172020 -of-Soresh Papec:
oe REfnosited: Sof Rs Suthe

eposited these: ental
tot of Rs 70

altim.- Gene,

iB ee +
5 --nd - .

VEL — Tons dees :aGitodChiniiet, |.As:the :petitnACEO
xoressayrepiltetion ifor:dee,.‘SeAing

before: Re.Monitoring. ‘Committesaac" ‘the:wor, ne 08
Hee tee oe se

;
aie eS‘Sumo Rs;kingcaiidavit, 3“and,alsorid stat *- ake. Comp -= Se

2.09 2S. ime Dt -tas

ena

tothe:tabove-anapplicants

|

toberplaced:

£0

a

CL
we



_. URENT:
(SUPREME COURP

MATTER

OFFICE:OF SEE: COMMISSIONEROLINDUSTRIES:
Bort(oFNetioral cereget Territory ¢oFDeths. .

Bo. SoPRNGS cow Waa OSBSUS eN .

Daced:xa
Seb: \Minntes: of the Meetiig oF:Sis iMonitoting: Committees held: on

£2,.40:2020:2£.03.60:‘paizegerding:closure’‘of‘inipermissibie'industrial:
‘activitiesin residentialof‘non-conforming’areas cof Delhi.

‘Kindly: ind@enclosed herewith:theMinutes.of the:Mesting of the:Monitoring
€onimittes:heldon 12:90.5030:-an03:00pm. throughvideo. Conierencing.under: -

;

the:Ghairmansitip,of: ChiefSecretary; Delbr.Eregerdng.costirejo!inmpetmisaible.
shialecdvitesin residentialfnoh.conlotmingsreas:“of!Delhisiin:scompliance

2020-passed:soythe Honble Supreme.Courtin WP, (C ).-No.
A6TEA9RS: SedeC. ‘Metta-“Nis Gain ‘of ‘India &Ors? andQrcer dated

¥6:03:2028% passe
by:Hon'ble NGT-in 0:8. No.'602/2048.foryour ‘ind perusal.

(ER9ON
—

Rack Asabove: ByiCe in necobintustiesCO}
-MoppNo:S821971386:
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1, THE Vise Chaitetan:DBA,VikasiserinnWa DelbE,
2,ThePrincipal

Sex

eovironnrent, Govt: of NCT-cfDelhi,Jevel-6,C-
Wing: Delhi Secretariat, 1H EstateteNewDeniso?

-&.“TheCommissiorieratDelhiPoliceDethi,4. ‘The:Commissioner, South Dele.Ike RlunicipalGCoxcoration,:D=SPAM.Cit
See

RMGeorre:..ani RoadsNew-Delhi—Tipo:
Cente,"‘Minto:oad.NeweDEIN4 £0002...

%. The Commissioner, Rast:DelhikMunicival Gorporation,. 439, ‘Udyog:
Sadan,RatparganjIndustrial dred, New Delhi110092.

5.-The Somypissitonto; WorthDeihiatiniciyel:\Corpitation, Dev'S:P.M.Canc.
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WINITES OF THE MEETING’ OF THEMONITORING: COMMITTEE HELD
ON

12.10.2020 ‘at. 3:00° P.M. “UNDER THE: CHAIRMANSHIP OF CHI5F

SECRETARY).DELHI THROUGH VIDEO:CONFERENCINGTO
DISCUSSTHE

COMPLIANCEREPORT “INPURSUANCEOFORDDR DATED 28.02.2020

PASSEDBY HON’ BLEYSUPREME COURT OVWeic}S6TTL1985 ANDORDER
‘DATED.16/03/2020:BYHON BLENGT TNO.

8.

1. smneeting of the Monitoring Cammiceé was heldon 12Octoder+
2026:

ar S:00'P.punder the Chairmanshio<ci Chie? Secretary, Delhi thrownyvice

conierending’ to-disauss ihe compliance resortim pursuance of orcer Saeed.

28.02.2820.opassed by- Hombie:Snoreme Courtin.the:mater OF "RC...Menta,

Ves Unis... indig. \& -OKs? “in: Wa(C ‘AGTF of a98s -‘und: order caret

16/0342020'byHom bic NGE INGA.NoSOLOF 2028:

8

2. The mémbers ofthe-Monitoring-Commitice-were informed thar assex
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;three: Munising? Corporationeae =.pare ettSale

&, ApMligations for Sean,pi
3Heense (ENME-732 .,
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5. &ddl. Commissioiien: EDMC ‘informed thar ot of rowl 7352

applications, 422 aun’alitatinns-have’“een:Gsppsedoiend
PExcases zeiected.Rise

Tre reminingare in:sii ‘shall be’disposesoT during his.speek:
es

nive: ofof DPCE. Hiformed that as citected “by the

Moniioemi¢g eommnitiee: aa ae last.Meet.@ameéetingswitnthe:officers:OF"

MCDS; wists telex 08Y,‘26/2020... txitharmerting,
MCD ‘end.DSUDE:

do-share:the’peak deraits:ofof:3209::‘Segiedsunizs:so
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ta’enabie therm
to
to expedice Sue recovery:.oFrsp"fore the-oumers

sgusnese

units.

7, “The MED alsoLadWsguledged:the xecelnt ‘oFanformation/deralls ‘of

cormection. halders frost‘pISCOMS:akiowt te eectric’}load: aver end.adove

Thetshese. detailsSs shall be-verified though Tse.zonal offices in.order

ipgrsunethesinieemissible:
Inchistiakactivinyissorcaried: om,tne

premises.
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